
, 
THE 

'o' 

LEGISL,ATIVE ASSEMBLY DEBATES 
(Official Report) 

VOLUME II 

SECOND SESSION 
OF'l'RE 

LEGISLATIVE ASSEMBLY, 1921 

SIMLA. 
SUPERINTENDENT, UOVERNMEN'l' CENTUAJ, PRESS 

19:n 



" 

TaU.BU,II! Sua.uB, 1911 
('ath •• 
Pre.ideu", Speeob. 

CONTENTS 

Sd'U&DU, b» 8nu.IBn. 1921 
lDallJUr~tion of iIIe !eoond s..i01l of the CoIiDoil 

Lej{i,I .. tiye A .... bly. 
o1:o.DA'!',5TH SIPnlr.II, 1911 

Statement, laid 011 the Table. 
QUlltlonl and ADawen • 

. Proeedure In regard to QIl8ltiOll and Anlwer. 
Motion for Adjllltment to oODlicier Hopt.h Olltbreakl. 
AJT&ngement of bu.inea of the Alumbly. 

of State aDd 

Betolution re : Addrellecl of W.loom. to H. B. H. tbe PriaM of 
Wal., 

lleIolution ,..: 'Welcom. to H.IE. Lord Rn4iilr. 
Demand for Supplementary Grant. /' 
The Indian Factori. (AIDendment) Bill. 
The Indian EllOtrioity (Amendmont) BiU. 
Tbe Indian Penal Code (AmendmeDt) Bill. 
The HainteDanOl Orderl Enforoemeut BilL 
The Code of Cilil Prooedure (Amend.ent) BilL 
The Indian Emigration Bill. 
The Negotiable In.trllmente (AmfindmeDt) Bill. 
The CamOl'll (Am'lldm.nt) Bill. 
The Indian Peet Ollloe (Amtndment) Bill. 
The Indian Marine (Amendment) Bill. 
The Indian Work. of DefellOll (Amelldm'lIt) Bill. 
The lDdian War Wtlief Trait Bill. 
Tbe Moplall Outbrean. 

.1 

" 

1-11 

19-101 

:rtJBDn,l~ ... Pu ..... 1911 
Oath. 

) 
~I 117-1401 

Qu .. tion. and AD.wer •• 
)le ... s. from t~e COIlDO\l of State. 
PoInt of Prooednre. 
The Eso)u.i'OD frum Inheritanoe Bill. 
The adoption (Regiltration) Bill. 
B-.llltion,..: Repeal of Workmen', haoh of COJdact A •• 
PlItpoIIemeut of flh, Diloll.lion OIL lIr. 8allarth', BelOlutj(,Jl. 
J'rooedll'. fer tak!II, Dil'itioDl. 
Legi.lati"l Buiuli. 
LA. 



• 

• 
, , 

LBGISLATIVE ASSEMBLY. 

:'m, Sat1trrl17!/, Bra &plembcr, 1.9i1. 

INAUGURATION OF THE SECOND SESSION OF THE COUNCIL 
OF STATE AND LEGISLA'rIVE ASSEM·BI,Y. 

Hill Excellency the Viceroy with the Pl'9Ilidentll of the Council of State 
and Legi8lative Assembly having arrived in prot'Cssion, His Excellency took 
his seat on the dAis. 

11, E. the Viceroy: Gentlemen of. the Indian tegislllob.1l'e, it is 
my privile'J'e as Viceroy to welcome to-day the :Member.,; of both IJouees 
of the Indlan J.,cgi8laturo at the opening of t.he I'econd e~ i n  It is, ,my 
tirst opportunity Qf taking part in this ceremony. aDd I am fUlly cOllec:oUti 
of the importance of the oec..-asion. One memorable Sestlion ,l~ alr~a  boon 
held when a standal'd of political i~ o  and debating capacity was set 
that may well be a source of legitimate pride and satisfaction to those who 
t'ontributt,d to the roput.ation thus attained. Yon. who stood for election and 
became the re l ntat in~  of theso now Councils. and in consequenoo wern 
lSubjected to attack and criticism. ha\'e already by your actions justified 
the position you adopt.'(1. At thit; present juncture. n y GO\"ernment and 
~ o  are i ~  with difficult problems, which demand all the political 
judgment and ore~i t we can contribute to their solution. I propose 1o-<1ay 
to refer only to the more important a.ml in their broadest aspect. and to 
survey with yon the general (''Onditiolltl affecting India. 

But. before I enter into the region of llOrisible contro,·er .. y. I mu"t 
discharge the plea!!ing and privilel,,"Cd task of referring to the impending \'ilSit 
of Hill noyal RighneHH tho Prince of ·Wales. the Son a.nd Heir of our beloved 
King-Emperor. You will remember, that a little more than a year ago, WI! 
Ma.jel.lty the K ilJ ~ eror by Hova.1 Proclama.tion informed the Princes and 
llCople of I ndia. of his decision that tho yi"it of the Prince of Wales to I DdiB mu!!t 
be deferred for a time in order that Hit:! Royal High1l6tiS might recover from the 
fatigue of his labourtl in other partti of the ~ ire  We have recently 
heard to our great joy that the health of His Royal HighneslI hu been 
sufficiently restored to enahle the visit to take pl&ce in Novembllr next. 
Tho ceremony of inaugurating the Reformed Legilloture.s,wbich WIB to have 
been his, hae been pertormedby His Royal Highnc8S the Duke of Connaught. 
and India win not readily forgct the sympathy and 10\'9 whioh in i~l him. 
the de'Voted friend of India, in tho discharge of his great mission. 'IhQ, Prince 
of Wales will come to India on this occasion as the .Son o£ the Killg-Em,peror 
a.nd as the lIoi~ to the Throne. not. ~ the ro re eD~ .. tiva of any Governml$t or 
to promote tho lnterests of any polItICal party, but lU order to become pe1'8onal1l 

B 
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• acquainted with the Princes and the people of India, and to see as much as \viII 
be possible during his visit of this mOtlt interesting country. I know t,hllt I 
may safely count on thOse who belong to this great Indian Empire, and more 
particularly on the repreeentativ&I of the Reformed Legislatures now gathered 
witbin these walls, to give. to. His Royal Highness, who has enD,red himtlelf 
to all who have been privileged to meet him, a warm welcomH .(,-terititic of 
the traditional loyalty of the In i~n peoplo and their devotion to tho King-
Emperor and his House. . 

• You will already have learllt that the re"ignation tendered by Sir 'l'boDlat; 
Holland has been accepted by Hit! Majesty. In eo nmunieatillg-to me tho 
regret, with \vhich he had reached his conclusion, the Secretary of State 
expresses his general senile of tho i orta il~e of the contributioil which Sil' 
Thoma8 Holland had made to the Industrial devrlopment of: J ndin. 'l'h.' 
Secretary of State further re ~or  his appreciation of the high ability nnd 
strenuous labours which Sir Thoma!! Holland devoted during the war to the 
task of organising and increasinA' the supply of munitions. His l er ie ~ 
then rendered were of the highl'tlt value, not only to India, but to the Empil'e, 
which the Secrcta.ry of Htate gratefully recognise",. 1 &i>t>ociate my"df 
with the tribute lind adt! only that my regret is the g-reatel' e ~ Il~U 

I lOBe a. Colleague in the Couneil with whom I hare been assoeiated from 
the moment I became Vieeroy. The fal!ts l~l l cOl1clus:ons of my o ~rn ent 

have already boon {laced before you in the offieial ta t ~t puhJishedby my 
Government, and need not refer to them again. 'I'he Imblic felt, and bpyond 
all doubt rightly felt, that the proceedings in Court had shakp-l1 the 'vcry 
foundatioDs of justi('-e. Fundamental prineipJes of l~ iniBtra ti  and jnsti('e 
had been violated. and the aeeeptance of the rl'Signation was therefore inevitabl.>. 
Our conclusions were announeed only in relation to the pl'Occedings in Court 
and to the omission to refer to me as the head of the Go\'cl'llment. J,,"st 
there .hould be any misapprehension, I Illust, however, add, on my own behalf 
and that of my Co]]eagues, that the ex:steneo of (:iyil suits against tho 
Govemment by tho accused shoul(! be entin>ly disregardrc1 in rohtiOll to tho 
criminal case. Their unconditional withdrawal ought not toh1\\'o any 
influence upon considerations of the withdruwal of the IJl"OSecution. 

The lesson that we have learnt from these unfortlllJatc eventi:l i", tl",t it iii 
verr desirable that the direL'tion a.nd control of Government Pl'Oliccutions !;hould 
be 10 the hands of a trained lawyer. The att~r will bccoll!:!idored bv mv 
Government. I cannot but think that tho absence of this truining oontdbuted 
largely to the difficulties in which my late Colleague, Sir 'l'homas Holland, 
found himself involved. 

Let me now turn to enemal affairs. You will naturally wj"h to kuow 
the result of our negotiations with the Afghan Go\'ernment. i: bad hoped tha.t 
I should be in a position tc,-da.y to make an announcement to you respecting 
them. But though it WaR so far back a.s January Jast, that at the invitation 
of the Afghan Government we despatched n. Mission to K,!bul for the negotiation 
of a'l1reaty of Friendship, its oot(Jome is still uncertain. Negotiations of 
this character, especially when I>upervcning on actual war,are uften not bl'Ought 
to a ipeedy clol9 and these negotiations have been protracted ~ developments 
beyoDa the limit of my Government's anticipations. But, despIte a.l1 untoward 
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coml,lioations or unexpected difficulties, ~ oJle that we may before long conclude 
a new and tbiding Treaty of Friend"hip with Afghanistan which ,will ensure 
the continuance of our traditional relations with this nation. 

The Frontier unhappily is still suffering from the. unsettling influence. of 
the Great War. a.nd the other excitements and instigations of reCent years; 
but. notwithstanding the drought and great scarcity of the present year Whiob 
have done mu9h to accentuate the economic difficulty that lies 'at the root of 
the Frontier problem. unrest in Baluchistan has almost wholly suosided. Even 
in the N orth-West Frontier Province. with its narrow belt of British districts 
between the Indus and the Frontier hills exposed at all times to the brunt of 
triballawlossnolit;, there ill comparative quietude save in Waziristan. ,Miliq..ry 
operutiolls have now b:ll'1l in progress in 'Vaziristan for several mon.thll. 'rhoy 
haw OOI'Il ('onducted by our troops in the face of many hardships and BJ:,"3inst 
an elusive enemy with a fortitude aud gallantry worthy of all praise. I trust 
that these operations ma,y not long ha.ve to be continued. 'rhey are slow and 
costly--too problem of the inhollpit.'Jble Frontier does not lend itself to cheap or 
easy flolution -hut Inllia's duty HE-emF; dear. And it must always be remembered 
that the expenditure on I<'rontior defem,c is incurred not merely for the defence 
of the sorely harassed inbobiiants of our border districts a.gainst trans-frontier 
law)essnef;s and raids; it is ifICllrroo for the defenc-'e of India as a whole, and is 
an expenditure whieh India wi1lassuredly not grud1"Jt(l. , 

Unhnppjl.v Grooce and Turker are still at war, not\vithlltanding the streBU-
ous CiJOl'tll of the Allies, and notably of His Majesty's Government, to effectu-
aw a tj(·ttle ncnt of the grave dispuw,; between these two countries. lIX 
tlisting-uitihod predeeessor, TJord Chel.Tlsford. forcibly and persistently represented 
the "jew,; orthc Indillll Musliillb to His Majesty',; Government, and to the best 
of my capudty I ha\'c pursued and shan pursue the same (!Ollrse. It is also 
well known that the Secretary of State forIndia has laboured mOllt loyally and 
~trenllo l  to 1lt'1't'uade the Allies to adopt a policy more in consoDanlv'tlwith 
the opinions of India. I dare not at this moment when operations of war are 

J l oo ~ ill  hazard nn opinion a:o to thc future, but I may e r~  my fervent 
lOpe that a Treaty of Pea(:e may soon be ~on l e  on terms which will be 
r"a:-lonably satil>fa(·tory to Turkey and also to Indian Muslim opinion. 

MRy I also observe that differenoes betwe"n BOme portions of the Muslim 
popula.tion that. hold extreme vieWR and the rest of the Indian Muslim opinion 
do not st,rengthen the representations which I may make to His Ma.jesty's 
Government in ol·der that we may bring a.bout a eett!cmellt satisfactory to 
Mil/dim opinion'ill Indin.. (Applause.) 

It ill some consola.tion in these days to turn from the contemplation of 
warlike operations to the labours of the League of Nations. India took 
its stand from the first for the JJOOgue which, in my judgment, gives the best 
hope of preventing future wars. '1'he creation of a. permanent International 
Court of J.ustice is one step, and 110t an unimportant !ltep, in the ettl~ent 

of diJIpnf,fllj by the arbitrament of reason; and, in this connection, I am pleased. 
to he able to infOnD you, that His Ma.jestY' has been graciously pleas.ed on 
behalf of Inaia. to ratify the a.ceeptanoe of the Statute for the constItution of 
1\ perma.nent Court (If International Justice, which. was .apcepted ~ the. 
repro",enta.tive;; of,Indiaon the Assombly of ~ e League of a ti~  .. The Judges 
Qf the Court will be elected by the Assembly of the Leagfle of Nations and 
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by the C?mncU ~ ~ o  ~on  n~ina~ by D ti n~l ro~  representing 
thev8I'lous· nabons 'winch . have accepted and 'ratified thIS itatute. In 
appointing this national grollp t(}l' India, my Government have endeavoured 
~  sele,<--tpersons ?f the h\ghest r l tati~n  a~  l'ompeteney, and I am confident, 
'10Q Will agree WIth me, that Mr. K. SrmlVMa I,YtlDgar. now a MemLer of the 
Executive Council at Madras. 1\11'. JUliticc Rankllll ,l,l ~ of the High-Court of 
Calcutta, Mr. ·S. Hassan Imam, 1l2mi$wr-at-Law, Patna, and Sir 'I.'homail 
~ nan, Advocate-General in pomhay, who have a.ccepted the appointmenttl 
as members of the natipnal group, fulfil thet>e conditions. Their datie,; will bE' 
to ~ott iD te persons from whom the Judges of the Court wi1lilltbi!equentlv be 
£'1ected. The Court will ha.ve ,iurisdic1ion ill calle:: of diR)1nt.eR betwflen mflm'herl'1 
of the League wh:eh the lnembers agree to refer to it, and also in inteMtational 
(1isputes jn labour el~ e  and in transit and co.nmunication8 casot!. 

I have followed with the deepestillwrest the events at tho Imperia.l ("AlD. 
ference in London. where India. had the good fortune of being l'tlprosentcd bv 
the Secretary of State, the Maharaja. of Cutch, and the Right Uonourn.bie 
SrinivlLA& Sastri. one of His Majesty'!! Privy Councillors. Although they were 
not a.ble to achie\'e all they wished, it cannot be d.oubW that they ha\'fI 
secured a notable roool('nition of the stIItus of Indians in tJle Empire. It may be 
a tardy recognition. but it t'Stablisho8 beyond all (juelltion, a.nd anthoritatively, 
by the conclus:ons of the Premiers assembied at the Imperial ConferClwe, with 
one dissentient. the equal statns of Indians in the Empire; 81'00I1dl)'. the 
attitude of His Majest,,"'s Go\'ernment and their recognition of this prulCipIe 
will mean that it wih be applied in other partta of the Empiro which aN' not 
under Dominion Go\'emment. amI notably in East Africa.. 1,1 Iudia, we 
(!an not but rejoice at these conclusions. notwithstanding that we deeply regret 
that the l'(>presentatl\'ell of South Africa felt themi'el"es unable to accept 
the.n. We must no~ close our eyes to their diffioultie..., these al'tl of a special 
llharacter. But we must continue our efforts to bring about a recognition in 
South Africa. ARsuredlv we need not be discouraged bv the l'e.!Ult at tho 
Imperial Conference: indeed, we should be stimulated to cOntinue our la.bourg, 
a.nd 1 give yon mv assurance that L will strive to the full extent of the 
power and abjlity t may possel1s to obt&:n the recognition in South Africa 
and elsewhere of the principle accepted by the other Dominions and His 
MajestY'11 Government, and to secure that it shall be so interpreted aN to 
satisfy Indian pride and patriotism. I cannot pass fl'()m th;s subje(lt 
without expreseing g-l'Ititude to tbe representa.tiv68 of India whoreprescnted 
the in~ of Jlldians so ahl, awl eloqqently. I  . have read l\'1th g-reat 
pleasure the reports of the receptIOn of the Maharaja ~te  a.nd Mr_ ~tri  

It is beyond douht that they ha\'e raised the BtatU9 of Indians in the Councils 
dl.the Briti.h Empire; they have contributed to the appreoiation of the 
illtellectualcapacity, the graceful lJOuri;eljY and the t!ensiti ve responsi veness of 
Indians, andbave made a deep impression upon ull with whom they ha.ve oome 
into conta('1; in Engla.ndand elsewhere. 

When I approach e a Di~ation of the internal conditiOns of India, I find 
'much that is ~ e ~l ~r tho futu:c, IIJld m ~lie  in your capacity to atijiist ,me 
and my Government Ul r lnott~  tho general el a~ of the countr,Y lB. a 
col\&tant encouragement .In the PcrfOl'DlallCO ot our autlCs. But there IS sttll 
uytbaP,fily nt t ~ lIomo.parts of the country which continues to reoeive tho 
Hl'joU, cone.iderati,Qn c4 'ml GOYt1'llmeut. b" mOlt recent Ul.&DifeIAAtiQQ ii in 
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the district of Malabar, and thoughts naturally tum ,to ihe grave ,reports 
of (·rime and disorder which necessitated the issue hy me of an Ordinance 
proelaimiF Martial Law in certa.in 'parte of this . district.. I trust, 1 'need J 
not at1J;uro yoU, that ,hBNing p8<88tld my life in the' profession of the .. law 
and iillet>pcd as 1 am in the liberal tl'llditione of England, I would never 
proola.im Martial Law nl~ I was oonvintled that it was abtroluh'ly 
uucelWary for the' 8('(:urity of the oountry a.nd for the sa.'fety of the popula-
tion in the disturbed art'IIB. In my judgment, I should have failed in my 
duty. if I ba.d not taken this f!tep in the emergency that arose, and had 
not ~illen to the Loca.l (j overnmaut all the a;1Sibtanoo and support that could 
be l'elHlel'l'(} in CJuelling the ri~in  of the MoplRhR and in pl'Otecting inno-
('ant oiti1.t>lHl Ilgu.inst the criminal acts of a violent mob. W e ~t, however, 
bn CAreful to view tlw.·.o ~tUl an e  in their proper b'f'tting. It would be 
mali lind ill m)' .view wrong to ast;ume that this rising is to be taken as symp-
tomatic ,)f the l'ond:tiou of the whole of India. It mUt;t be remembered that 
t i~ i i it Las alWo.yn been 0. storm-<'entre, and l'or!OUt; disorders hM'e occurred ill 
the piht. I ljhall not enter ilJto alongthy i~ e ion of the C\'el1ts and conditionR 
that, led to thifl bt'r:ou" outbrt'ak, which may be fa:u, without exaggemtion of 
the language, tv hll.\'o a ~t lI e  the cnaral.'ter of rebelEon, because I am well aware 
that you will hare opportullititl;; of l i l U~ in  the,:e matters in the C'OUl'ISC of your 
deLateI'. 1 ~ ll only maktJ flume g'olleral oLHervati()ns for your (·onsideration. 
It it; oLviouiI frolll the l'tJPort+! received that the g'roulld had been earefunv 
pl'l·llll.red for the }lIlrpose of creating' 0.1\ at.m08}Jhere favourable to violence, 
11IIt! 1111 11lort han b:J('1l spared to rout'tJ the IlME'ions amI fury of the Moplahs: 
'!'llll "'park whidl kindled the flame was the resistance by a la.rge and hostile 
('\'owd of ~  opluhs, armed with swords and knives, to a la.wful attempt by 
tIll' 114l1ice to ellect certain a.rrests in connel!tion with a. case of house-breaking. 
Tho police were powerless to effect the ~ t re of the criminals, and th(l 
I;ig'uiiicance of the ineident .iH. that it was regarded asa defeat of the lloliec 
and. t ~ tJ ol e, of the (Joyenmwnt. Additional troops rmd special poJit·ehad 
to ~ t e  to Ma.labar in order to cflled the arrel>ti;. 'l'he suhsequent 
eYelltt,; 801'0 now fairly well knO\VD, although it is impossible at present to state 
the l1umber of the innocent victim!! of tho Moplah!!. These events have been 
chronicle,} in the&es8 and I !!ball not recapitulate them. The situation is, now, 
to all intents and purposes, in hand; It hllob been t'RVro by the prompt and 
l!1i'ectivtl action of the military and nav"l a.a.sistance for which we art) dulv 
grateful, although !!orue timp, mUBt nellost;&rily elapse before order can be coni-
pletely re&1ored and normlll life under the Civil 'Government resumed. But 
eOllsiderthe ~a ri i e of life and ]Iropelty! A few Europeans and many Hindus 
have been mUl'dert..'<i, oommunications have boon obatructed, Government offices 
burnt a.nd looted,and records have been destroyed, Hindu temples sacked. 
houli8S of Europeans and Hindus burnt. Acceniing to reYJorts, Hindus were 
forcibly converted to Islam, a.nd one of the most fertiletra.cts of South India is 
threatened with fa.:nine. '1'he result has been the temporary collapse of Civil 
Government, offiues and courts have ClOa.sed to function, and ordinary bUsiness 
hBoli been brought to a standstill. European and Hindu refugees of all classes 
n.ra oou<l6lltra.ted a.t Calicut, and it is ~ati a tor  to know' that they a.re safe 
there. One trembles to think of the consequences if the fort.>et:l of order had 
not preva.iled for the protection of Calicut. 'rhe Non-Muslim in these parts 
was fOl'tWla.te indeed if either he or his family, or his house or property, ~e 
uear the protection of the soldier and the police. Those who are responsible 
for (:ausins-thispve t~ of io~ e and eriJllo ~ be brourht to 



12 LIGI8LATIVB ASSBKBLT. [San SIPT. 19U. 

[H. E. the Viceroy.] 
• 

justice and made to suffer the punishment of the guilty. But apart trom direct 
responaibility, can it be douhted that when poor, unfortunate and deluded peopl/.' 
are led to believe that they should disregard the law and defy authority, violenoe 
and crime must follow. . Tbis outbreak is but another instance ou 8. much moro 
serious scale and am')Dg i. more turbulent and fanatioal people of the conditions 
that bave manifested the:nse1v8& at times in various l>a.rte of the country. 
And Gentlemen, I 8oi;k myself, and you and the oountry generally. what else 
can result from instilling suoh doctrines into the minds of masses of the people? 
How can there be IXla.oe and tranquillity when ig,lorant people who have no 
means of testing the truth of the infla-nmatory and too often fallie statements 
made to them are thus misltld by those whose design it is to provoke violence 
and disorder. Paesions are thus easily excited to \\nre&sonill.g . fury. Although 
I freel)' ao no le ~re that the leader of tJle movement to ~ e ILUtbority pnr-
sistently, and, 88 I believo, in all earnestness and ~in erit , preacbes the doctrine 
of non-violence and has reproved his followers for resorting to it. yet, again and 
again, it haa been shown that his doctrine is 1I0mpletcly forhJ'()tten and his 
exhortations absolutely disregarded when pa.88iODS are excited as lllust, 
inevitably be the ~on e en e among e:notional J>oople. '1'0 us who are 
responsible for the pea(,'e and good government of this great Empire, and I 
trost to men of sanity andoonmon-sense in all classes of society, it must be 
clear that defiance of the Government and constituted authority can only 
result in widespread disorder, in political chaos. in anarchy and in min. There 
are signs that the activity of the mo\'emcnt, or at least of one seetion 
of it, may take Ito form of even a more direct challenge to law and ord(1r. 
There has been wild ta.1k of a general poli(,'Y of disobedience to law, in 
some cases I regret to say accompanied by an open recognition that-
such a course mll8t lead to disorder and bloodshed. Attt,1mpts have e\'en 
been made by some fanatio&1 followers of Islam to seduce His :Majcsty's 
soldiers and police from their allegiance-attempta that have, I am glad to say, 
met with no SUCC688. As head of the Government, however, I need not &Ssure 
you that we shllll not be deterred one hair's breadth fro;n doing our duty. We 
,hall continue to do all in our power to protect the lives and property of all 
law-abiding citizens, and to secure to the:n their right to pursue their lawful 
avolations and, above all, we shall eontinue to enforce the ordina.ry law and to 
take care that it i8 respected. It is the manifest duty of every loyal subjed 
of the King-E nperor, jUHt as it is the interest of all who wah to live 1lC&oofu\ 
lives with a. IOcurity of ptote(,-tion against violence and crime, to oppose 
publicly a movement fraught with such dangerous possibilities and to help 
the officers of Government in their task of preventing and lIuppressing diA-
order. Aud all this time I and my Colleagues are ready and anxious to do 
all that is possible to allay legitimate discontent and to remedy the rie an ~ 

of the people of India. I am free to admit that there are grievances to b6 
remedied, and we are constantly directing our attention to devilling the prop .... 
remedies for this purpose; and I am well awa.re that we can rely upon your 
"''fsistance in this and future Sessions, for you Bit bere to mirror publio opinion,· 
and I and my Government will continue gladly to welcome the help you may 
give to DS. 

'You, the first representatives of this ~itllat re, can already point to solid 
achieve:nent I,IrS the result of 'your deliberations and activities. 1 shall not 
attemptw bbrQDicle them, but I llhall refer to some important iIlBtanoes. A 
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o it~ was appointed to examine the laws dealing with the Pre.s : its r~ 
port is l ~ before you. The personnel of the Committee, wliich included 
Memberil of both your HOUilCS, was predominantly non-oflkial, and its recom-
ullmdations, which I am glad to say, were na ni o ~  1.r:a.y bo a.ccepted as reflect-
ing the popular ,·iews or the lawli in qll('stion. Lpgislation on the Hnes recom-
mended by the Commitu>e will ilhortly bi.l laid before you. Its most important 
feature will be the proposal to repea.l the Press ALi of uno. There is. however, 
one Ilart of the Ueport upon whioh, I think, it is necessary to make some reserva-
tion, and t.ha.t is in relation to the protedion hitherto afforded ilin('.tl Hno to 
Huling Prinoos a,.,rainst seditious attacks upon them in newe;pa.pers published in 
.British India. If thc Pre88 Act is repealed, it may become neceuary to con-
sider what for.n of protcetion shall be given to them in . substitution. I will 
not pursue the subject now, but it will doubtlt-'8s be diHeusiled at a later stage. 

The Hepn·ssivc Laws lll itt~e anot r Committee of a very similar 
dlltracter-hru; rel.'ently lUll,de a. ('areful examination of certain lawt! and regula-
tions which !.'ollfcr extraordinary POW('rs on the :Exl'eutive Govl'mment. Their 
Il('pori \1 ill shortly be published, and 1 trul!lt tllat it will com:nand your approval 
And that or the country at IIlJ'/.,'''e. 1 canllot make an announcement regarding 
the \f'g'i!Jlative meMurcs that will re/mlt f!'Om the Committee's labours dtbey 
have not yet been con"idert'd hy Illy Government. But I think I may safely 
eay that a lIulIlber of la ~, populal'lv regarded as infl'ingements ofthe liberty of 
the suhjcct, will, in all probability, be repealed. 

'1'110 cOllsidcl'80tion of this Iluhject brings me not ulJllaturall,v to the caseeof 
tl~ l 81i Ulen Ilcntence(l in conDlction with the Punjab PisturLances of 19H1 who 
arc "till in jail. I wish it had beel1 pO!ltlible for mp tjJ-day to have anl10unced 
Illy decillion to you: but I am not yet quite ready to declare it. I confess that 
wh(,11 I ul1d .. rtuok Illv!<df to examine each of the!\(' &l eaHCFI, I ullder-estimated 
the laLolll' inyo\vul, a.nd I did not sufficiently realise the conl>t.ant demands Ul)QU 
my time cOJlI;equcnt upon the rellponsibility of the po8ition I occupy. Ullelt-
]ll.dcd eYcntt! happen Rnd deciHionl! must be made immediat('ly, and I am sure 
that I need not remind you of the tmexl'ected i1wid('nts that bavchappened 
during my sbort poriod of offioe. 

You will remember that, as the' result d i : ~ioll lalSt SeElsion, an im .. 
}lortant Committee under the 11re8idency of H it-l Exedlency the Commander-in-
Chicf has sat to consider the military requirements of India. The report of the 
Committeo will be cOll!;idered in Lr.ndoll by a. Sub·Committee of the Com-
mittee of Imperial Defence and wo must awiit their deci01iolls. 

A Notification has been issued conl;tituting seven Territorial Force Units 
ill difl'ercnt parts of Indio. and in llurma in addition to the Univel'sity Corps. 
It is hoped that numhers of recl'uits will he forthcoming to take advantage of 
the opportunity thuil a.fforded for acquiring military training, so as to fit them 
to tako a share in t.he defence of their country. My Government will l'lpare no 
pains to further the interci'tll of the Territorial }'ol'ce, and it now rests with the 
Feople of India co ma,1w the scheme a success. 

A Resol11tioll was passed by the Legisla.tive Assembly last Sessiou recom-
mending tho establiAhmt'nt of 110 Col1rge in India to train Indian lads who 
desired to enter the Indian Al'my through Sandhurst. A scheme on these lines 
bas been forwarded for tbe approva.l of the Secretary of state, and as BOon as 
that has been received, rapid progress will be made with the adapta.tioll of the 
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buUdings formerly oc(''Upied. by the Imperial Cadet Corps at Dehra Dun so as 
to fit them for a College, of this nature. I t is hoped tha.t the Prince of Wales 
may' be pleased to per.foim the opening ceremony, a.nd that the preliminary 
work will be comfleted in time to enablo the College t() he in wt>Tking order. 
The College wi! be la.rgo enough to accommodate 110 pupils in the first 
iustance, &iu\, if it proves a SUOOtl81l, it will be llossible to make expansion in 
the immediate vicinity of the College. 

A 8ubject whi.ch has occupied your attention and that of the Indian public, 
and roused great interest, is that relating to the free admission of Indians to all 
arm! of His Majesty's military and naval foroce in Indin. In II(;coruanoo with 
the ltc!;olutionpassed by the Legisllitivo Assembly, my Government is now in 
communication with the Secretary of State with the object of enablil1g' Indians 
to qualify for Co.nmissions ill the Artillery and Engineer Servicct; in tho 
country, and it is examining, in (lonsultation with the Secretary of State, the 
qucstion of the provision of facilities for India.Ds to be trained for Commissions 
in the Royal Air Force. ASCoIheme is also under oonsider&tion for assisting 
IndUw lad.s to qualify t e el ~ by a period of training in England for a 
cOlumissioned ra.uk in the Itoyal, Indian Marine. 

Financial discusHion occupicd much time last Session, and you will 1I0t 

cxpect me to say au)thing fresh at this moment regarding the J,ll'oscnt trade 
and financial conditiolls. We ar~ still awaiting that long expectf'd revival in 
the demand abroad for India.'s products; this has been a very long time in 
coming, a.nfl, I a:n !:'ure, the IJlttience of ma.ny of U8 must hage beon sorely 
tried. 'fhose who are ill touch with our export mark(ts tell me, however, that 
there are, at last. some fa.int. thongh unmistakable, glimmerings of revival, 
'and that, if the mon!lOOIl continues good to the end, ~ Wtl now have reason 
to hope it may, we shall bafoN long see the beginning of a return to more 
normal conditions, and, perhapa, to something like our pre-war balanoe of trade. 
I mention this feeling of mild optimi:;m, 88 it SCt,'Dl8 to ~ held in well-informed 
drclcs. For myself, 1 cannot attempt to prophesy. I would, however, invite 
your assent to two general observations. The first is, that India's own financial 
position is, &8 I believe, intrinsically sound. The State may hIWe been occa-
sionally foroed during the war to do things which must have Ill>emed to be a 
departure from the severe conservatism which had hitherto chal'at'terised the 
management of India's finances. Uut when we remember what most othel' 
belligerent countries. were forced to do, and the enOl'mOUI! inflation of currency 
and credit, leading in many eases to something like national baukntptcy, whioh 
has followed elaewhere, we may, I think, at the risk of being collBidered 
Pharisaical, thank Heaven that we are not as other countries. A country that 
can put n~ near} y 40 cr01'08 of new money for a national loan need not enter-
tain many fluallD8 as to ito financial future. 

. My second obl!flrvation ill merely a corollary from the first,. ,Seeing t~ 
the cxiating difficultie8 of India's· trade arc· due almost entirely to causes 
external,toberself, .it ,follows that when that revival of international trade 
~e , ... come it.mu!!t, then India will be one of the fil'ft countries to rea.pthe 
bellefit The products which sbe h80tl to o ~r to the rCit of the world are not 
luxtJriee, the pureha.se of wlUeh otllcr countries can e r ~ti ,t eir financ:.es 
are in botterorder, but are for,the most part n.ecelisi#es, ~t er Btl f"od ... tufe 
or . at rawprockt<its for their' JlIi.b.ufact\ll'e8. All'these f&<,tors combined must 
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make India's position one of great advabtage a~ ~oon ag trade reyiv6t!l, and' 
julltify a nfual to be depresstd by budget deficiu, a low exchange, or other 
circumstances of the moment. 

In considering the conditions of the people of India the gr£':ltest import-
ance must always be attributed W tile high Ilrices now nlling for tile nooell8anes. 
of lif-e. This suhjet..'t u! eo ltantl~  engaging the attention of my Government,_ 
and, in particula.r, it h.. ~n directed. to the extraordinarv recent rise in the-
price, particularly of wheat and of rice. You will have observed fmm a state-
ment i!l8ued hy my Government this morning that we shall continue the t'xist--
ing prohihitiou of the export of wheat, atta and flour until at least the end of 
:Mareh 1922. It is also proposed that so far 88 possible the requirements ot 
wht'at for 1I11e Army in India or hasro on India be for the present supplied 
by the purchase of Australian wheat. It is hoped that by these means relief 
will be given, and that the rise will be ohecked if not oottnteracted. lfy Gov-
Cl'nment will not fa.il to watch events in this (''Onne()tion. Their importance 
on the political condition of India is perha.ps greater than is usually r o ni e ~ 

Our a1'l'lLngements for the Fisc.l Coanaission are weil adn.noed, and r 
trust that the Commission will begin its important lahours next month. ID-
tt'Cognition of India's advanc(' toward" fiscal autonomy, the majorit:l' of the-
mt'Dloors of the o i~ion will be Indians and it is aleo illiended that the 
Chairman shall he an Indian. I rt.'gret that at this moment arrangements are 
lIot sufficiently l'omplet<'l1 to t'JlQbk> me t() gi\'e the nameE!. 'rhe tal1k before-
the Commisl:lioll is one of enormous diffilmlt.\·. It.; duty wiII be to advit'c the 
Government of India, not only whether India should ap!lro\'(>, in tae interests 
of the solidarity of the Empire, the prilll.'iple of Imperial Preference, but also 
whether we should abandon our time-honoured llOlicy of a tariff raised, 
primarily for revenue Jlurposes in favour -of a policy ef }lrotection. l~ e task 
_ thus opens uJI questions of grf>at diffil,ulty a.n<l complexity, but I am on i ~nt

tbatthe Commisilion will approach them with a high sense of l'e'tolponsibilitv 
.ad that its .Report will be of the-g"eatel1t assistance and \'aluf> to the 
Govemment of India. 

The OO'Vt'mment ro ~~itJe that duting the la.st few ~t  theore Us been 
a great awakening on the part of Inlian labml'l', ani taey Me fully aIiy., to the 
new conditions that such an awakening demands. The am to .. end the 
Indian Factories Act, which is now under vour consideration, haa the t o~ ol  

object of incrc81:!illg the efficietlcy of fndian labour lind of bettRring its 
comlitwoll. 

Another fJOCial ea~Ut t , t<> whit-oil ft llt'ttafJ8 I!'reat i ort:a ao~, itl a Bill ~ 
regulate the grant of compensation to worlcm('n for injuries reoeived iu. the 
t'Ourse of their em}l]oyment, wh;ch we l!tope to intJ'0duC(' early i. ~  Tile 
r~ ent industrial nnrest hM also been ~oo a tie  by a growth in the mtm:ber 
of Trade Unions. and the quC'tltion of giviug' adequate protection and I. 
StatU8 to those Unions which are genuine labour organisations is at present 
under conBidcration. 'l'be Government arc abo carefully studying the qUC'tltion 
of arbitration lind conciliation. ~e are gla1 to observe that this matter ot-
the t:ettlement of labonr disput(>l> is Tf't'eiying oonsiderable attention from 
Provizl-cial Govarnments and iu Provincial I"egislllttUl'es. I am full of llOpe 
that the various mea.;;urt.'s that are now being adopted or being recommended' 
to OlJUlloyers a~ well as to employees win establish the peace anI harmony that 
is a ~ol tel  ne e~ ar  for the de\'f»opment of our industries. -

c 
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The evidence of strong racial antagonism that, to somo extent p ... nil~  has 

o(l&uscd me the greatest cone.oem since my a.rrival in India. UegrettabJe iucidents 
'have come to my notice. At the same time I am fal' f\'Om a.-tSerting" that the 
&ult is aU on one ilide .. It seems to me that among the faetol'll cOlltributill:.;' to 
this unhapPY' rat-iaJ tension. instances of violence and discourtt..'l>,Y by Europeans 
:against Indians. wh.ich OCl'ur from time to time-althongh in truth 1 believe 
infrequently-cannot be overlooked. There is genera.l1y, r ventUl"e to a ~ : :,no 
groun(lof (lomplaint to bemo.do, bllt any in~n e of incivility attmcts far mOM 
~tention than the usual and infinitely more numerOWi ill~tan ~e  of (,'OIlMY 
.y Europeans to Indiana. Neither can it be said that the results of tho trials 
qf Europeans concerned in crimil\&l cases arising from a(:t" of violenC(' or from 
.improper conduct have alwa.ys gh'en eatisfactionto the public .. 1 have been 
made aware of a. very prevalent feeling amongst Indians that in such casetIJ 
strict justice does not a.lways result when a European itl concerned, and it 
o()annot be said that tbe r<"'a!ult of Imch trials alway" satisfies the plll,Jic con-
scienct'. In particular, my attention has beendirccted to the differences in the 
legal procedure applie&hle to Europeans and Indians. • Local Governments 
have been conlulted, and an opportunity will be taken during the COllL'Se of the 
Pl'eIIeDt Session to lay before you the propoloi&ls of my Government M to the 
stepH 'vbicb Rhowd be taken for further examination of this <)uestioll, and 
1 trust that in the result mcans will be found to satisfy public opinion that 
~ ti e will he dono hoth to Europea.ns and Indiant;. 

There are many other subjects which will be conAi<lel'ed by YOIl during' the 
~o r e of this SCltSion. There are questions of importance to w hieh I a t~ not 
.even referred as I do not wish to detain you too long. In particular, I woul<l 
mention the interest taken by Sir Thoma.s Rolland in the Industrial de\'elop-
ment of India. By his departure we lose the beneSt of the serviees of one who 
bas laboured faithfully and capa.bly to this end. There are projccttl of irl'iga-
tion ~i  specially Il;ttract '!Iy ~ttention  I wish I could have dis?ussed them. 
'Tbere 18 agalO education WhIch 18 deAr to my heart and' upon whIch I should 
like to have made HOme observatiOll8 to YOll. But I lnuat oontent myself with 
the knowledge that tltere will ,be other opportuniti89, and that all tht:8e sllbjects 
will come before yon in flbe ordinary oourl!e of your deIibel.'a.tjolls a.nu \ViIl 
ftCeive careful attention, 

During the time that I have been ViceroJ I  . have  heen ill constant 
intercoul'!l8 with men of the Public Services of thls country -both British and 
Indian-and I dt!sire to take this opportunity of expressing pUblioJymypte-
.ful tbanks to them for the assistance they have rendered to me and to. Govel11-
ment, my appreciation of the servict:'8 they are always rtla,(ly to perform, my 
recognition of tbe inevitable promptness with which they have resJlonded. to 
wbat I DlUst <-'Oufetls to be the inordinate demands made by me upon their time 
-and their la.bours. 

Now, ~entle en, I lIhall not detain you longer. Sitting here in this 
a~ el , at the first meeting of this Session of the Reformed Lpgilllature 

in Simla, I find my, mind surging with imagination as to the future. 
I know that yon are sitting here under a. Constitution which hRS never 
been presented. otherwise than for the purposes 'of the transitional ..stage. 
There a.re Resolutions that will come before you during the sittings of 
your Assembly urarin&, . your advance along the road of (''Onlitituiional 



H. E. THE VICERO'i'S ISPY.1>:CLT. 17 

progress. I am cRrl'fully watching ,.lllI t-tudying tllC working of this new 
a iner~ and I am satisfied that in the short space of time, in which 
it has already existed, you have not yet I'mfficiently tcsted its pcrfections, if 
you are ready to admit that it has any, also its imperfections which no doubt 
you have aJreadl to Borne extent disco\'ored. It iH: a human at~ ine with 
human imperfet!tlOns. It has never been presented otherwise than as a. compro-
miBtl, and it wiII take a little time before we can fully realise how it will work 
and how this machinery wi1l fit in with tho o le~ lDachinery of the 
GOVl'mmellt of India. I will not at this moment hazard any observation as 
to the future. 1 am not so young os most of you who are prcsent here. 
(Laughter.) I am prone to the caution of o,:,I"C and, therefore, will wait uhtil I 
bavehad a little more opportunity of judging before I l)ronounee my conclu-
sions. Hut these questions will be raised by you in this .Legislature which 
has still some Sessiolls before it. 'There will be opportunities for full eonsi-
·deration and deliberation. I have already pointed out the results of the labours 
of this Assembly during the short period of its firiit Session. I 11a"e dilated 
.bri(·fiy llpon somo of the results of the creation of this Reformed Legislature. 
You have gathered a good harvest, for, as a result of the Committees appointed 
and the legislation following upon yOUl' Resolutions, and the expl'cssion of 
your opinions duly re(''Orded by Government, you are al)'{'ady able to point to a 
largc vHlume of Go\'ernment action taken to redre8S grievances. :May I again 
taking advantage of my y(>,9,I's as we elderly people so often do (La.ugbtf'r)-
add one word of warning? I do not think you can 0.1 ways expect a.t every, 
Session to /.,raL11('f so l'ieh a ·harvest. (Laughter.) 

In eoncltlsioll, let me say to yon, 3..<; a Member of thiN Legislature now 
prC6unt it ~ , addressing general obsel'\-a.tions upon present eonditionf', that 
we al'eall working together with one single }lUl'pOSe in view, the promotinl\ of 
the welfare and baIlpiness of India. (Applause.) We ha"e no other o ~e t, we 
ha.ve no other desire except this which binds Us all together, and wluch calls 
for the manifestation of that Spilit of mutual good-will and forhearunce. 
Without whioh no deliberations can be effeetivc and lead to lasting r(,t<ults. .. 

In leaving you to yourla,bours, I n:ake an appeal to yO\l, whil'h I, am 
confident, I shall not make in vain: Do not {!ontent ~ o r el B with merely 
doing your duty in thil'! Legisla.ture, although I know it makeii a g-reat demand 
upon your time. It needs patriotism to !'acrifico leisure alld 8ometime& 
,remunerative oecupation to take part in the deliberatious of thi" A .. semb1y. 
You may think-no, I will not say that-hut some persons may think, that this 
is a sufficient demand to make upon vou. It is not. No demand is t90 great 
when there is need for patriotism. it is essential that men like yourselves who 
.are assisting Government by your adviee, for Government is always seeking 
knowledge, should go forth among the people not only at time of ele ti~n 'When 
·constituents must always be remembered, but a.t other times. You must be 
conscious that you are taking part in impOl-tant delibel'lltions, and that you are 
thus assisting in moulding the destinies of this Great Empire. You are,.. 
permit me to say, inscribing your names on the golden roll of patriotic 
service, and are devoting yourselves to great work, and in this high 11urpose &l'& 
4me to your God, to yow"Selves and to your country. (Prolonged Applause.) 
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